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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 15" September, 2022,

L. A. Bill No. 14 of 2022

A BILL TO REPEAL THE ANDHRA PRADESH CIVIL SERVICES
(DISCIPLINARY PROCEEDINGS TRIBUNAL) ACT, 1960 AND TO
PROVIDE FOR MATTERS CONNECTED THEREWITH OR
INCIDENTALTHERETO.

Be it enacted by the legislature of the State of Andhra Pradesh in the Seventy Short title and
t Commencement,

Third Year of the Republic of India as follows, -

1. (1) This Act may be called the Andhra Pradesh Civil Services (Disciplinaiy
Proceedings Tribunal ) (Repeal) Act, 2022,

(2) It shall be deemed to have come into force with effect from

16-08-2022.
& (1) The Andhra Pradesh Civil Services (Disciplinary Proceedings  Repeal and
Tribunal) Act, 1960 is hereby repealed. P
Provided that such repeal shall not effect the previous operation ¢! N“-Igﬁgf

of the repealed Act.

J-8/41 (1
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Power to
remove

difficultie

Repeal and
savings ol
Ordinance No. 6
of 2022,

(2) From the date on which this Act comes into force, the Tribunal
constituted under the repealed Act shall stand abolished and all cases
pending before the said Tribunal on the said date shall stand transferred
to the Commissionerate of Inquiries (COl) to continue the pending
proceedings and shall be disposed of by it in accordance with the statutory
rules governing conduct of the disciplinary proceedings in due compliance

with principles of natural justice.

w

Provided that the disciplinary proceedings remaining inconclusive
before the Tribunal and challenged before the Honorable courts for

remaining inconclusive shall abide by the directions of the courts.

(1) Ifany difficulty arises in giving effect to the provisions of this Act. the
State Government may, by order, do anything not inconsistent with the
provisions of this Act as may appear to it to be necessary or expedient for

removing the difficulty:

Provided that no such order.shall be made after the expiry of two years

from the date of commencement of this Act.

(2) Every order made under this Section shall be laid, as soon as may be

 after it is made. before each IHouse of Legislature.

(1) The Andhra Pradesh Civil Services (Disciplinary Proceedings Tribunal)
(Repeal) Ordinance, 2022 is hercby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the said ordinance shall be deemed to have been done or taken under this

Act.
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STATEMENT OF OBJECTS AND REASONS

The Tribunal for Disciplinary Proceedings has been constituted under,
~section 3 of the Andhra Pradesh Civil Services (Disciplinary Proceedings
Tribunal) Act, 1960 to inquire into allegation of misconduct on the part of

Government Servants. -

Due to bifurcation of the State of Andhra Pradesh, the Tribunal for
Disciplinary Proceedings is continuing at Hyderabad without any Chairman
and Members and the posts. of Chairman & Member fell vacant from
01.02.2020. The Tribunal is not being functioned. Hence, a large number of
cases are accumulated before the Tribunal for Disciplinary Proceedings for
conducting Inquires and submilling the reports to Government and in some
cases articles of charges have not been issued by the Tribunal for Disciplinary
Proceedings;

Asondate, 719 cases are pending from the year 2009, which includes
cases in which articles of chérges have been issued, cases pending for want of
records and part-B reports and recent references in which registrations in
Iribunal for Disciplinary Proceedings are pending;

In the meantime, the Hon ble High Court of Andhra Pradesh has passed
orders in a number of writ petitions filed by serving or retired Government
servants, against whom the disciplinary cases have been entrusted to the
Tribunal for Disciplinary Proceedings, directing the Tribunal/Government to
conclude the inquiries pending against them , within a period of three months,

- failing which the charge memos issued by Tribunal shall stand quashed. In some
cascs, the Hon'ble Court directed to conclude the Inquiries within a period

from six weeks (0 siX months elc;

Though there is a provision to withdraw the cases from Tribunal for
Disciplinary Proceedings by recording reasons, there is no provision to entrust
the cases to another Inquiring authority to continue the pending proccedings
from the stage at which the inquiry pending with the Tribunal and conclude the
Disciplinary proceedings; .

In the above circumstances, it is necessary to repeal the said Act and
transfer all the cases pending with Tribunal for Disciplinary Proceedings to the
Commissionerate of Inquires to continue the pending proceedings and provide

for its abolition, Appropriate provision is also made to deal with the cases
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covered by the directions of the Hon'ble Courts in litigation chalienging the

non-conclusion of the disciplinary cases.

To give effect to the above objectives, it has been decided Lo repeal the |
Andhra Pradesh Civil Services (Disciplinary Proceedings Tribunal) Act, 1960;

As the Legislature was not then in session, having been pmr:ﬁgued, and
it has been decided to give effect to the above decision immediately, the Andhra
Pradesh Civil Services (Disciplinary Proceedings Tribunal) (Repeal) Ordinance,
2022 (A.P. Ordinance No. 6 0 2022) was promulgated by the Governor on
the 13™ August, 2022.

The Bill seeks to replace the said Ordinance and to give effect to the

above decisions.

Y.S.JAGAN MOHAN REDDY,
CHIEF MINISTER.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LESGISLATIVE ASSEMBLY

The Andhra Pradesh Civil Services (Disciplinary Proceedings Tribunal)
(Repeal) Bill, 2022, after it is passed by the Legislature of the State may be
submitted to the Governor for his assent under article 200 of the

Constitution of India.

Y.S.JAGAN MOHAN REDDY,
CHIEI MINISTER.

P. BALAKRISHNAMACHARYULLU,
Secretary to State Legislature.
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